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ACT No. XIV or 1895,

Passep BY THE GoV”Eimo’R GENERAL OF INDIA IN COUNOIL, .-

(Recesved the assentcy"tﬁe Governor General o the 4t/z 00tober, .

1895.)

An Act to make better provision for the regu- -

lation of Pilgrim Ships.

HEREAS 1t is expedient to make better plOVlSlOD :

for the regulation of p11g11m ships; It is here-
by enscted as follows :— ,

Prelzm)md&*y

- 1; This Act may be called the Pllgrnn Ships Act
1895.
2. (1) It extends to the whole of British India,
and applies-——
(a) to all subjects of Her Majesty within the
dominions of Princes and States in
India under the Suzeramty of Her Maj-
esty 3
(6) to all native Indian subjects of Her Maj-
~ esty without and beyond Brltlsh India ;
and,

Title,

Extent and
application, -

(c) subject to the exéeptions mentionéd in
sub-section. (2), to every pilgrim ship

as hereinafter defined.
-(2) But it does not apply—
(1) to any ship-of-war, troopship, transport

or other ship belonging to tlie Royal .

Navy or Royal Indian Marine Service,
or

- (ii) to any'other sh1p for the tlme being in

the service of Her Majesty, or

- | A | - (i) to
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Commence-
ment,

X, 1887, so
far ag regards
pilgrim ships,
Definitions.

(Préliminary. ——Sentions 8:5.) .

(ili) to any ehip-of-war belonging to any
FPoreign Prince or State, or
(iv) to any ship not being a pilgrim ship.

8. This Act shall -come into force on such day as

the Governor General in Council ‘may, by notification -
‘in the Gazette of India, appoint in this behalf.

Repeal of Act . »

4, On and from that day nothing contained in the
Native Passenger Ships Act, 1887, shall apply to any
pilgrim ship.

5. In this Act, unless there is anything I‘epuo-nant ‘

in the subject or context

(1) “pilgrim” means & Muhammadan passenger

going to, or returning from, the Hedjaz ; but it does
not include a child under one year of age; and in the

.computation of pilgrims for all or any of the pur-

poses of this Act the Governor General in Council
may, by notification in the Gazette of India, direct
that two persons of the age of one year or upwards

- and under the age of twelve yeaxs shall be reckoned

as one pilgrim.

Frplanation.—A, - Muhammadan passenger who
has embarked with the intention of going to the Hed-
jaz, but is returning without having actually landed

there, shall be deemed to be a pilgrim for the purposes
of this Aet:

(2) “pilgrim ship” means a ship conveying or
about to convey pilgrims from or to any port in Brit-
ish India to or from any port in the Red Sea other
than Suez:

Provided: that no ship carrying passengers other
than pilgrims of the lowest class and having on board
pilgrims of the lowest class in a less proportion than
one pilgrim for every one hundred tons of the gross
tonnage of the ship shall be deemed to be a pllcrrlm
ship within the meaning of this Act;

Eaplanation.—A ¢ pilgrim of the lowest class”” is

‘a pilgrim for whom no separate accommodation in

any cabin, state-room or saloon is reserved :
(3) “voyage”

X of 1887
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- (Preliminary.—Section 6. Rules. Jor -Poyages of

Pilgrim Ships.—Sections 7-8.)

{8) “voyage’ means the whole distance between
a pilgrim ship’s port or place of departure and her

final port or place of arrival ;-

- (4) ““ Chief Customs-officer”” means the chief ex-

which this Act applies: ,

(6) «“Magistrate ” means a person exercising
‘powers not inferior to those of a Magistrate of the
second class : and - o

- ecutive officer of sea-customs for any port or place to

(6) “ prescribed ” meaiis prescribed by rules made
by the Governor General in Council under this Act,

6. Bvery passenger, whether a pilgrim or not, on

board a pilgrim ship shall be deemed to be a pilgrim
for the purposes of this Act.

Rules for Voyages of Pilgrim Ships.

7. (1) No pilgrim ship shall depart or proceed
from, or discharge pilgrims at, any port or place
- within British India other than a port or place ap-

pointed in this behalf by the Local Government,

(2) After a pilgrim ship has departed or proceed-
-ed on a voyage from a port or place so appointed, no
person shall be received on' board as a pilgrim except
- at some other port or place so appointed.

8. (I) The master, owner or agent of a pilgrim
ship so departing or proceeding shall give notice to an
officer appointed in this behalf by the Local Govern-

- ment that she is to carry pilgrims, and of her destina-

tion, and of the proposed time of sailing.

(2) The notice shall be:given at the original port
of departure if in British India and '
the first port at which she touches in British India,
not less than three days, and at all other ports of call

not less than twenty-four Hours, before that time,
' N ' 9. After

All paggen.
gers on pil--
grim ships
to-be deemed
pilgrims,

Pilgrim ships
to-sail only
from places
appointed by
the Govern.
meut,

Notice to be

given of time

" of sailing.

in other cases at -
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(Rules for Voyages of legmm Sths ——-Seoi‘zonsﬂ‘
9-12) :

9. After 1ecelv1ng the notlce, the officer aforesald'
or a person authorized by him shall be at liberty atall
times to enter-on the skip and mspect her and he1 ﬁt- v

_ tings and the provisions and stores on board.

Pilgrim ship
not to sail
without two
certificates,

Contents of
certifitate A.

Contents of
oert1 ficate B.

- 10. (1) No pilgrim ship shall commence a voyave v
from a port or place appointed under this Act, nniess
the master holds two certificates to the effest mentlon-
ed in the two next following sections.

(2) The officer whose duty it is to grant a port-
clearance shall not grant it unless the master holds
those certificates.

11. The first of the certificates (helelnaftel called

“ certificate A ) shall state that the ship is seaworthy
~and properly equipped, fitted and ventilated, and the

number of pilgrims of each class which she is capable
of carrying:

12. The second of the certificates (here1nafte1 call-
ed ¢ certificate B **) shall state—

(a) the voyage which the ship is to make, ‘and
the intermediate ports (if any) at which
she is to touch ;

(b) that she has the proper complement of offi-
cers and seamen ; :

(c) that food, fuel and pure water over and
above what is necessary for the crew,
and the other things (if any) prescribed
for pilgrim ships have been placed on.
board, of the quality preseribed, properly
packed, and sufficient to supply - the-
pilgrims on board during the voyage
‘which she is to make (including such..
“detention in quarantine as may be prob-

~ able) according to the scale for the tlme
being prescrlbed '

(d) that the master holds certificate A ; -
- ' (e) that
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(Rules Jor Voyages of Pilgrim Sths —Sectzons
13-15 )

(e) that she is propelled pr1nc1pa11y by steam ;

(f) that she is of the tonnage and steam-power
“(if any) prescribed ;

(y)‘ that if she is to carry more than one hun-

dred pilgrims, she has on board the medi-

cal officer, or medical officers, required.

by section 27 and the prescrlbed attend--

‘ants ;

(h) such other particulars (if any) as may be

Pprescribed.

138. The person by whom certificate A and certifi-
‘cate B are to be granted shall be the officer appointed
~under section B,

14. Where the master of a pilgrim ship produces

- to that officer either of the followmg certificates, name-

ly,—
(@) a valid certificate granted by the Board of
Trade or by a British Colonial Govern-
ment, or

(b) a certificate granted under the authouty of

a British Indian Government on a date

not more than one year before the pro--

posed day of sailing and in force and ap-

Grant of cers
tificates.

Substitute for
cerbificate A,

plicable to the voyage on which theship |

is to proceed or the service on which she

- is about to be employed,
: the officer may, if the particulars required by section

11 are certified thereby, take the certificate as evidence.
of those particulars, and it shall then be deemed to be

a certificate A for the purpose of this Act.

15. (I) After receiving the notice required by sec-
tion 8, the officer appointed under that section may, if

he thinks fit, cause the ship to be surveyed at the ex-

Survey of pil
grim ship.

pense of ‘the master or owner by competent surveyors, -
who shall report to him whether she is, in their

~ opinion,
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(Ru_l'es‘ Sfor . _Vog/a,ge_s of _Pi)‘lgm'm, ;S’h_z’pé;&—SeoMons .-
S 16-17) |

opinion, sea,wmthy and properly eqmpped htted and
ventilated for the conveyance of pllgrlms

Provided that he shall not cause a pl]g‘um ship
holding a certificate mentioned in section 14, clause (a)
or clause (), to be surveyed unless, by reason of her
having met with damage or having undergone alter-
ations, or on any other 1easonable glound he considers
it Jikely that she may be found unseaworthy or not
properly equipped, ﬁtted or ventilated for the convey-
ance of pilgrims.

(2) 1f the officer causes a survey to be made of a
pilgrim ship holding any such certificate, and the sur-
veyors report that she is seaworthy and properly equip-

-ped, fitted and ventilated for the conveyance of pilgrims,

and that there was no reasonable ground why the offi-
cer should have thought it likely that she would be
found unseaworthy, or not properly equipped, fitted or

~ ventilated for such traffic, the expense of the survey

Dlsoretwn as
to grant of
certificate.

shall be paid by the Local Government.

(1) The officer authorized to grant a certifi-
cate unde1 this Act in respect of a pilgrim ship shall
not grant it unless he is satisfied that she has on board
no cargo likely from its quality, quantity or mode of

. stowage to pre]udloe the health or safety of the pil--

- Copy of cer-
tificates to be
exhibited.

“be vmble to persons on board, a copy of each of

grims embarked.
(2) But save as aforesaid, and sub]ect to the pro-

“visions of sub-section (8), it shall bein the discretion

of the officer to grant or withhold a certificate under
this Act.
(8) In the exercise of that discretion such - officer

“shall be subject to the control of the Local Govern-
‘ment and of any mtermedlate autbonty Whlch that

Government may appoint in this behalf."

1. The master or owner of every pilgrim ship
shall post up in a conspicuous part of her, so as to

the
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'(Rules' for Voyages of Pilgrim ~ Ships.— Sections N

18-20.)

_the certificates granted under this Act in respect

thereof, and shall keep those copies so posted up :

| throughout the voyage. : 4 o
‘ 18. If an officer appointed in this bebalf by the

Local Government is satisfied that a pilgrim has

brought on board a pilgrim ship for his own use food
of the prescribed quality and in the prescribed quanti-
ty, the requirements of this Act respecting the supply
of food for pilgrims shall not apply so far as regards
“the supply of food for that pilgrim. '

19. (1) The Governor General in Council may by
order preseribe the mumber of superficial and cubic
feet of SPace (not being less than the space for the
time heing required for passengers under any Act
for the regulation of passenger ships) to be available

Supply by .
pilgrims-of
their own
food. .

Space to be
provided for
pilgrims,

in the between-decks for pilgrims of each class re- .

spectively on hoard pilgrim ships.

(2) Every pilgrim ship shall have reserved for the
use of the pilgrims on board gratnitously by day and
- by night so much of the upper deck as is not required
for the airing space of the crew or for permanent
structures: - ' ’ ‘ :

Provided that the upper-deck space available for
pilgrins shall in no case be less than six superficial feet
- for each pilgrim of the age of twelve years or upwards
on board. _ o - '

(8) Subject as aforesaid and to any rules which

may be made under this Act, such space may be alot=

ted among the different classes of pilgrims in such
proportion as may be thought fit : '

Provided that not less space shall bo allotted to

any one class than will provide six superficial feet of

space available for each pilgrim of the age of twelve

. years or upwards of that class on board.

_ 20. The baggage of all pilgrims shall be disposed
~of on board in such manner as may be prescribed.

21, There

Disposal of
pilgrims’
baggage.
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Hospital ac-
commodation.

Statement
concerning
pilgrims to
be delivered
before ship
departs.

Deoaths on
voyage.

Pilgrim ship
taking addi-
tional pil. ~
grims at in-
termediate
place.

(Rules: Jor Voyages ofIf Pilgrim Sl_zvz'ps.—se‘oggom
. - 9 _.24:) ' L

21. There shall be a regularly appointed hoSpital :
on board every pilgrim ship offering such conditions
of security, health and space and capable of - accom~ -
modating such number, not exceeding five per cent., of
the pilgrims embarked, as may be prescribed. :

22. The master of every pilgrim ship departing or
proceeding from any port or place in British India
shall sign a statement in duplicate in the prescribed
form specifying the total number and the number of
each sex of all the pilgrims embarked and the number
of the crew, and such other particulars as may be pre-
seribed, and shall deliver both copies to the officer ap-
pointed under section 8, who shall thereupon, after

‘having first satisfied himself that the entries are cor=

rect, countersign and return to the master one of the
copies. o T e
28, The master of every pilgrim ship shall note

in writing on the copy of the statement returned to-

him under the last foregoing section, 4nd on any ad-
ditional statement to be made under the next follow-
ing section, the date and supposed cause of death of
any pilgrim who may die on the voyage, and shall,
when the pilgrim ship arrives at her port or place of
destination or at any port or place at which it may be
intended to land pilgrims, and, before any pilgrims
disembark, produce the statement, with any additions -
thereto made, to a person lawfully exercising consular
authority on behalf of Her Majesty at the port or
place or to the Chief Customs-officer thereat or the -
officer (if any) appointed there under section 8, o
24. (1) Ineither of thefollowing' cases, namely,—
(@) if after a pilgrim ship has departed or pro-
ceeded on her voyage any additional
pilgrims are taken on board at a port or
place- within -British India appointed
under this Act for the embarkation of -
ilgrims, or A
pre (o) it




895] - DPilgrimSups. 63

(Rules for Voyages of Pilgrim Ships.—Seotions
| s - esary

(b) if a pilgrim ship upon her voyage touches
or arrives at any such port or place,

baving previously received -on board

additional pilgrims at any. place beyond
British India, R
the master shall obtain a fresh certificate to the

effect of certificate B from the officer appointed at :

that port or place under section 8, and shall
furnish an additional statement in duplicate in the
_ prescribed- form respecting such additional pilgrims.
(2) A1l the foregoing provisions of this Act with
respect to certificate B and the statement concerning
pilgrims to be signed and delivered hy the masters of

pilgrim ships shall be applicable to any certificate

granted or statement furnished under this seetion.

25. The master of every pilgrim ship arriving
at any port or place in British India at which it may
be intended to discharge pilgrims shall, before any
pilgrims disembark, deliver a statement signed by him,
specifying the total number and the number of each
sex of all the pilgrims on board and the number
of the crew, and. such -other particulars as may . be
prescribed, to  the officer appointed - thiereat under
section 8. ' :

-268. Every pilgrim ship shall be propelled prin-‘

cipally by steam, and shall be of the tonnage and
steam-power (if any) prescribed. : '

27. Every pilgrim ship carrying more than one
hundred pilgrims shall have on board a medical
officer licensed as prescribed and, if the number carried
exceed-one thousand, a second medical officer similarly
- licensed, and also in all cases such attendants as may

be. prescribed. - _

Statement
concerning
pilgrims to
be delivered
before pil-
grims dis-
embark in
British
India,

Pilgrim
ships to be

“propelled

principally
by steam and

‘to be of cers

tain ton nage
and steams
power,

Certaiu pil.

_grim ships

to carry
medical
officers and
attendants, -
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(Rules for Voyages of legmm Skzps ——S’ectwns
, P ,

" Medieal offi-
cers’ diaties
and reports.

Pilgrim ships
to touch at
Aden on the
outward voy-
age.

‘When au-
thority at
Aden may
refuse to let
- ship leave.

Bond where
pilgrim ship
proceeds on
outward
voyage.

28. The medwal ofﬁcer or officers of every pi
grim ship shall keep such diaries and shall submlt
such reports or other returns as may be prescribed, -

29. Every pilgrim ship proceeding from any port

in British India other than Aden to any port in the
Red Sea shall touch at Aden, and shall not leave that

. port without having obtained from the proper author-

ity a certificate stating whether any case of cholera has
or has not occurred on hoard since the ship left the"
port of last departare, '

30. The authority at Aden empowered to grant
the certificate required under section 29 may refuse
to permit: the ship to leave that port if the provisions
of this Act or any rule thereunder are not complied
with on board such ship.

31, In the case of every pilgrim ship proceedlng
from any port in British India to any portin the Red
Sea, the officer whose duty it is to grant a ‘porte
clearance shall not grant the clearance unless or until
the master, owner or agent and two sureties resident
in British India have executed in favour of the Secre-
tary of State for India in Council a joint and several
bond; for the sum of five thousand rupees, con-

" dltloned-—-

Medieal in-
spection and
permission
required be=
fore embark-
ation of
pilgrims.

(a) that the ship (if the voyage do not com-
mence at Aden) shall touch at Aden on -
-the outward voyage and there obtain
the certificate required by section 29, and

(b) that the master and medical officer or offi-

cers (if any) shall comply with the pro-
visions of this Aot and the rules there~ -
under.

32 (1) No pilgrim shall be received on board any .
pilgrim ship at any port or place in British India unless
and until he has been medically inspected, at such
tlme and place, and in such manner, as the Local -

“Government
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. 83-34) -

Government m’aiv fix in this behalf, nor until the of‘ﬁ-
cer to whom mnotice has been given under section 8

has given permission for the embarkatmn of pllgrlms

to commence.

(2) If, in the opinion of the officer makmm an

inspection under this section, any pllgrlm is suﬂ’ermg

from cholera or choleraic indisposition, or any danger- -

ously infectious or contagious disease, or shows any
signs of the same or any other suspicious. symptoms,
such pilgrim shall not be permitted to embark.

(3) All articles which have heen contaminated by
persons suffering from cholera or choleraic 1nd1sp051-
tion, or any dangerously infectious or contagious dis-
ease, or are suspected of having been so contaminated,
shall, before being taken on board a pilgrim ship, be
dlsmfected under the supervision of a medical officer

- appointed by the Local Government for the purpose, ~

in such manner as may be prescribed,

33. (1) If in any case a pilgrim shlp does not
proceed on her voyage within forty-eight hours after
all the pxlgrlms have been received on board, and
there is reason to suspect that any person on board is.
suffering from ocholera or choleraic indisposition or
any dangerously infectious or contagious disease, a
medical inspection of all persons on board may be held
~ in such manner as the Liocal Government may direct,

(2) If on such inspection any person is found to

be suffering from cholera or choleraic indisposition or

Medieal
inspection
after em.
barkation in
certain oases.

any dangerously infectious or contagious disease, or

. shows any signs of the same or any other suspicious

symptoms, he shall, together with all articles belong.

ing to him, be at once removed from the ship,
84, So far as may be practicable, and subJect to

any rules which may be made.under this Aect, the

Medica] in-
spection of
women,

medical inspection of female pllgrlms shall be carmed

out by women.
' 35, (1) Every
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Issue and
production of
tickets and
" refund of
passage-
money.

"(Eulesr Sfor bedges Cof Pilgrim Ships‘.,-,Se’ctions‘

86-86. Penalties—Section 37.)

35’-, (1) Every pilgri'm’"shall be Kéntiﬂed‘» on pay=
ment of his passage-money and fulfilment of the other

:’pi*escribed' conditions -(if any) to receive a ticket in
~ the prescribed form, and shall be bound to produce

the same to such officers and on such occasions as

- may be prescribed, and otherwise to deal with the
~ same in the prescribed manner.

(2) Bvery pilgrim prevented from embarking un-
der section 82 or removed from the ship under section
83 or otherwise prevented from proceeding shall be

_ entitled to the refund of any passage-money he may .

Sanitary tax=

es payable by -

 master of

pilgrim ship.

Ponalty on
“master or
owlvner_ for. -
ilgrim ship
, snlawfully '
departing or
receiving
pilgrims on
board.

have paid, subject to any conditions or deductions
which may be prescribed. R
 88. The master of every pilgrim ship shall be
bound to pay the whole amount of the sanitary taxes
imposed by lawful authority at the ports visited if
‘and so far as such taxes are included in the cost of

the tickets issued to the pilgrims.

: » Penalties.
87. (1) If a pilgrim ship'departs or proceeds on a

‘yoyage from, or discharges passengers at, any port or
place within British India- in contravention of the -

provisions of section 7, sub-section (1), or section 10,
the master or owner shall for every passenger carried
in the ship, or so discharged (as the case may be), be
punished with fine which may extend to one hundred

‘rupees, of with imprisonment for a term which may
‘extend to one month, or with both.. : :

(9) If any_ person is received as a. P?i'l'gri:m' on

“board a pilgrim ship in contravention of the pro-

visions of section 7, sub-section (2), the master or

owner shall for every such pilgrim be liable to such

punishment as is specified in sub.section (7). = -
(8) In either of the said cases the ship, if found
o | C O within
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(Penalties,—Sections 88-41.)

within two years in any port or place Wlthm British
India, may be seized and detained by a Chief Cus-

toms-officer until the- penalties incurred under this’

Act by her master or owner have been adjudicated,
“and the payment of the fines imposed” on -him under

‘this Act, with all costs, has been enforced, under the.

provisions of this Act :

Provided that the aggregate term of imprisonment
awarded under this section shall not exceed one. year,

38. If any one impedes or refuses to allow
any entry or inspection authorized by or under this
Act, he shall be punished with fine which may extend
- to five hundred rupees for each -offence, or with im-
prisonment for a term which ~may extend to three
months, or with both..

39. If the master or owner of a pllgrlm ship

- without reasonable excuse, the burden of proving

which shall lie upon him, fails to comply with the re-
quirements of section 17 with respect to the posting
of copies of certificates, he shall be punished with fine
which may extend to two hundred rupees, or with
- imprisonment for a term which may extend to one
month, or with both.
. .40, If the master of a pilgrim shlp fails o
comply with any of the requirements of section 22,
‘section 23 or section 25 as to the statements concern-
ing pilgrims, or wilfully makes any false entry or
‘note in or on any such statement, or fails to obtain
~ any such fresh certificate or to ma,ke any such state-

ment of the number of additional pilgrims as is men-

tioned in section 24, he shall be punished with fine
which may extend to five hundred rupees for every
such offence, or with imprisonment for a term which
may extend to three months, or with both, -

44, Tf the master of a pilgrim ship, after having
“obtained any of the certificates mentioned in section
10 or section 24, fraudulently does or suffers to be

- done

e
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done anything whereby the certificate becomes-inap-
plicable to the altered state of the ship, the pilgrims

‘on board or other matters to which the certificate re-

- lates, he shall be punished with fine which may

Penalty on
master for
failing to
supply:pil=,
grims with
preseribed
provisions.

Penalty on
master and
owner for
earrying pil-
grims. in‘ex-

_ oeas of au-

thorized
number.

extend to two thousand rupees, or with imprisonment
for a term which may extend to six months, or

“with both. '

42, If the master of a pilgrim ship without rea~

~ sonable excuse, the burden of proving which shall lie

upon him, omits to supply to any pilgrim the pre--
scribed allowance of food, fuel and water, hie shall be
punished with fine which may extend to twenty
rupees for every pilgrim who has sustained detriment
by the omission, . o L
43. (1) If a pilgrim ship has on board a number
of pilgrims greater either than the number allowed
under this Act or than the number allowed by the
license or certificate (if any) granted at her port or
place of departuro, whichever shall be the smaller,
the master and owner shall, for every pilgrim in ex-
cess of that number, be each punished with fine which

‘may extend to twenty rupees, and the master shall

further be liable to imprisonment for a  term which
may extend to one week in respeet of each such pil-
grim: Provided that the aggregate term of imprisona
ment awarded under this section shall not exceed six
months. : B R
(@) Any officer authorized in this behalf by the’
Local Government may cause all pilgrims over and

above the number allowed under this Act or by such.

license or certificate as aforesaid to disembark, and

‘may forward them to any port at which they may
 have contracted to land, and recover the cost of so

forwarding them from the master or owner of the ship

‘as if the cost were a fine imposed under this Aet, and

a certificate under the hand of that officer shall be

- conclusive proof of the amount Qf:thﬂe cost aforesaid.

44. ¥
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44, If the master of a pilgrim ship lands any Penalty on
pilgrim at any port or place other than the port or ﬁﬁtier forl ,
: 3 . . ‘ : . ling pil-
place at which such pilgrim may have contracted to grim ata
land unless. with his previous consent or unless the place other
landing is made necessary by perils of the sea: or un that st
other unavoidable accident, he shall for every such contracted to -
offence be punished with fine which may extend to la2d-
Jtwo hundred rupees, or with imprisonment for a term
<which may extend to one month, or with both.

45. If a pilgrim ship, otherwise than by reason of Penaltyon
perils of the soca or other unavoidable accident, (‘fw“stei"‘fz’:d
touches at any port or place in contravention of any making voy
express or implied contract or engagement with the 28° '» 000
pilgrims with respect to the voyage which the ship gontract with
was to make and the time which that voyage was to pilgrims. -
occupy, whether the confract or engagement was v
made by public advertisement or otherwise, the
master and owner shall each be punished with fine
which may extend to five hundred rupees, or with
imprisonment for a term which may extend to three
-months, or with both, , '

46. If a pilgrim ship is not propelled principally Penalty on -
by steam or is not of the prescribed tonnage or steam- Master and
‘power as required by section 26, the.master and OWner grim ship.
shall each be punished with fine which may extend not propelled

Ld

. to five hundred rupees, or with imprisonment which PIiePeY
- may extend to three months, or with both, - of prescribed
: : ) ’ : : tonnage or

steam-power,

47, If a pilgrim ship carrying more than one Penalty on
“hundred pilgrims has not on board a medical officer, ;“r?;'hte:h‘;i)p‘l' .
-or two medical officers if the number of pilgrims car- siling with-. -
.-ried exceed one thousand, and also the prescribed at- ‘“lg* wedical
tendants as required by section 27, the master shall be ofcers or at-
- punished with fine which may extend tofive hun. tendantsin
. dred rupees, or with imprisonment_ for a term which $iravention

] . ‘of secti .
may extend to three months, or with both. " dection e
may _ R
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(Penalties. —Sections 48- 5()) Procedure. — Section
‘61

48. If the master of a pllgrlm Shlp proceedmg

from any port in British India other than Aden to
" any port in the Red Sea, without reasonable: excuse,
the burden of proving which shall liec upon him, fails-

to touch at Aden, or leaves that port  without having

“obtained the certificate required by sectiom 29, he

shall for every such offence be punished with fie

- which may extend to two thousand rupeés, or with -

imprisonment for a-term which may extend to six
months, or with both,

49. If the master of a pllgrxm ship knowmgly
receives on board any pilgrim or any contaminated
article in contravention of the provisions of section
82, or keeps on board any pilgrim or article ordered
to be removed under section 33, he shall be punished
with fine which may extend to five hundred rupees
for each pilgrim or fifty rupees for each article so
received or kept on beard, or with imprisonment

which may extend to three months, or with both.,

50. Tf the master or the medical officer (if any)

. of a pilgrim shlp, without reasonable excuse, the bur-

den of proving which shall lie upon him, breaks, or
omits or neglects to obey, any rule under this Act, he

‘shall be punlshed with fine which may extend to five
hundred rupees, or with imprisonment for a term

which may extend to three months, or with both.

Procedure.

51. (1 ) ‘Offences against thls Act. shall be pumsh.
able by a Magistrate.

(9) 1f ‘the person oh whom a fine is imposed
vader this Act is the master or owner of a pilgrim
ship, and, the fine is not paid at the time and in the
manner prescubed by the ‘order of payment, the -
Magistrate may, in-addition ‘to the ordinary means

- prescribed by 1aW for enforcmg payment by warrant,

“direct
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(Procedu‘fe,:—.S’ections 59-55.)

" direct the amount remaining unpaid to be levied by

distress and sale of such pilgrim ship; her tackle, fur-.

~ niture and apparel,

52, For the purpose of the adjudication of penal.

ties under this Act, every offence against its provisions

shall be deemed to have been committed within the

Jurisdictiod.

limits of the jurisdiction of the Magistrate of the place

where the offender is found.

53. The penalties to which masters and owners
of pilgrim ships are made liable by this Act shall be
enforced only on information laid at the instance of
officers appointed to grant certificates uuder this Act,

Authority to
institute-pro-
ceedings for
penalties,

or, at any port or place where there is no such officer,

at the instance of the Chief Customs-officer. _
-B4. A Magistrate imposing a fine under this Act
may, if he thinks fit, direct the whole or any part
thereof to be applied in or towards compensating any
person for any detriment which he may have sustained
by the act or default in respect of which the fine is
imposed, or in or towards payment of the expenses of
‘the prosecution, or in rewarding any person upon
whose information the conviction took place or who
has Yeen otherwise instrumental in the detection or
prosecution of the offender. - , , o
55. (1) Whenever in the course of any legal pro-

ceeding under this Act the testimony of a witness is-

required in relation to the subject-matter of the pro-

-ceeding, any deposition which he may have previously.

"made in relation to the same subject-matter before

" Applieation

of fines.

Depositions
of absent
witnesses.

“any Justice or Magistrate in. Her Majesty’s domin-.

ions . (including all parts of India other than those

subject to the same Local Government as the port or.
place where the proceeding is instituted), or before

any British consular officer elsewhere, shall be ad..
missible in evidence on proof that the witness cannot.

e found within the jurisdiction of the Court in which

the proceeding is instituted :

*

Provided -
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(Supplémental.~—Section 56.) T

~ Provided that the deposition "shall‘ynot:be admissible:
unless— B

(@) it is aunthenticated by the signature of the

: _ Justice, Magistrate or c‘ohs’ufl_ar"*'bmeéf‘;‘_ ~

(b) it was made in_the presence of the person

‘ - acoused ; and ST

* (¢) the fact that it was so made is certified by

- the Justice, Magistrate or  consular
officer. ; o

V (2) It shall not be nec_essé.ry in any case to prbve

~ the signature or official character of the person ap- -
- pearing to have signed any such deposition ; and in

Information
to be sent to
ports of ern-
parkation
and discharge.

any criminal proceeding such certificate as aforesaid |
shall, unless the contrary is proved, be sufficient evi-

‘dence of the accused having been present in manner

thereby certified.

Supplemental.

~ 56. (1) The Chief Customs-officer or other officer

(if any) appointed by the Local Government in this
behalf at any port or place within British India at
which a pilgrim ship touches or arrives shall, with
advertence to the provisions of -this Aet, send any

* particulars which he may deem important respecting

such pilgrim ship and the pilgrims carried therein to
the officer at the port or place from which she
commenced her voyage, and to the officerat any other
port.or place within British India where the pilgrims

_or any of them embarked or are to be discharged.

'(2) The ‘Chief Customs-officer or other officer (if

“any) appointed by the Local Government in this

behalf at any port or place in British India at which a

g ‘pilgrim ship-touches or arrives may enter on the ship

and inspect her 1in order to ascertain whether the

- provisions-of this: Act as to the number of pilgrims

‘and}otheAr matters have been complied with,

57, In
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(Supploméntal.—Sestions 57-58.)

-7 57y Inany proceeding fo_.‘_r,f_he adjudication of any
penalty incurred under this Act any document - pur=

porting to be a .report of such particulars a8 are re-

ferred to in sub-_j_s_ection;(l) of the last foregoing  sec-
tion, or a copy of the proceedings of any Court of Jus-

{ice duly authenticated, and also any like document’

t's. o "

Report of
Consul.

purporting to be made and signed by any person law-

fully exercising consular authority on behalf of Her
- Majesty in any foreign port, shall be received in evis
dence, if it appears to have been officially transmitted
~to any officer at or near the place where the proceed-
ing under this Act is had.

58. (1) The Governor General i Council may make
rules consistent with this Act to regulate all or any of
the following matters :— ' '

_(a) the boats, anchors and cables to be 'provided
on board pilgrim ships; - :
() the instruments for purposes of navigation
~ to be supplied ; :
© . (e) the apparatus for the purpose. of extin-
"+ . guishing fires on board and the precau-

Power for
Governor
General in
Counoil and
Local -
Government
to make
rales.

tions to be taken to prevent and deal -

with such fires;.

(d) the provision of appliances for saving life

and of means for making signals of dis-
tress, and the supply of lights inextin-
guishable in water and fitted for attach-
ment to life-buoys;

'(‘e) the fittings and other appliances to be pro-.
7 vided in the upper and between-decks

for the comfort ‘and . convenience of
- pilgrims; o

(f) the scale on which and manner in which

_ ‘food, fuel and water are to be supplied

to pilgrims, and the quality of such

~ food,fuel and water;

(9) the
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(g) the quality, quantity and storage of the

- cargo to be carried ; - ,

- (&) the allotment of the upper-deck space be-

tween the various classes of pilgrims; -

(%) the amount and distribution of the bag-

gage of pilgrims; _ ,
(/). the nature and the extent of the hospital
accommodation and the medical stores,
disinfectants, and other appliances and
fittings to be provided on board for
maintaining health, cleanliness and
decency ; ' B

E (k) the form of the statements to be furnish-

ed by the master under sections 22 and
25 and’ the particulars to be entered
therein ; . ‘ BN

(?) the tonnage and steam-power to be required
in the case of pilgrim ships, and the
voyages to which and seasons at which
such’ rules shall respectively apply ;

(m) the licensing and appointmént of medical
officers and other attendants in cases
where they are required by this Act
to be carried, and the diaries, reports
and other returns to be kept or sub-
mitted by such medical officers; =

(») the manner in which contaminated arti-
cles shall he disinfected before being

, taken on board a pilgrim ship; _

(0) the manner in which and the persons by
whom*the medical inspection of women
shall be carried out; . =~ g '

(p) the supply of tickets to intending pil-
grims, the form of such tickets and the
conditions and other matters to be spe-
cified thereon, and the amount of the

' sanitary
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sanitary- taxes to be mcluded in the
- cost thereof ;

(g) the refund of - passage-money to mtendmf:f' ;,
- pilgrims who may not be permitted to §
embark or who having embarked may
be removed from the shlp under the
powers conferred by sections 82 and 33 .

or who may otherwise for any unavoid- -

;able cause be prevented from proceed-’ .

ing in any pilgrim ship;

~(r) the functions of the master, medical offi-
cer or officers (if any) and other oﬁicers
during the voyage; and, =~ -

(s) generally, to carry out the purposes of thls
Act. '

(2) The Local Government may, with the prevmus
. sanction of the Governor General in Council, make
rules consistent with this Act to regulate—

(«) thelocal limits within which, and the time
and mode at and in which, pilgrims shall
be embarked or discharged at any port
or place appointed under. this Aet in that
behalf ; and

(b) the time within which a pllgrlm shlp shall -

depart or proceed on her voyage after

commencing to take pilgrims on board.
~ (3) In making a rule under this section the aus
thority making it may direct that a breach of it shall
be punishable with fine which may extend to two hun-
dred rupees, and when the breach is a continuing
breach with a further fine which may extend to twenty
rupees for every day after the first during whleh the.
breach continues.

(4) The power to make rules under this sectlon is
subject to the condition of the rules being made after
previous publication.

59. All
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Tomporary 50. All rules heretofore made under the Native X of 1887.
fff’“e;%‘i?é’;" Passenger Ships Act, 1887, shall, so. far as consistent
rles.  with this Act, continue to be applicable to pilgrim
- ships unless and until they shall be superseded or
~ altered by rules under this Act. [ o

Appointment 60. The Tuocal Government shall appoint such
of officers.  persons as it may think fit to exercise and perform the

powers and duties which are conferred and imposed

by this Act or may be conferred and imposed there-

under. I




